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Mr. Deputy-Speaker: To my hearing,
no hon. Member opposed the motion.
The rule that no motion can be with-
drawn except by the leave of the whole
House does not apply to the with-
drawal of a Bill, The motion for leave
to withdraw can be carried by a
majority of the House. The House
need not be unnecessarily taxed, with
regard to the Bill, when the Mover
himself is half-hearted.

STERILISATION OF THE UNFIT
BILL

Shri S. V. Ramaswamy (Salem): I
beg to move:

“That the Bill to prevent pro-
creation of human being of un-
dasirable physical and mental
conditions by certain types of
people, be taken into considera-
tion.”

This Bill is a bit extraordinary.
From the way in which it has been
received, I find that it seems to have
roused more than an ordinary interest.
I believe this is the first Bill of its
kind in this country.

Shri Dhulekar (Jhansi Distt.—
South): It will be the last also.

Shri S. V. Ramaswamy: This is eyi-
dently a very contentious measure, and
I believe there is going to be a lot
of opposition to the Bill from various
angles.

The Bill is a small one with nine

clauses, As you will see, clause 2 (5)
is the most important. It defines un-
fitness as J.ol.o.

“‘unfit’ shall mean any person,
male or female, who suffers from
such a type of leprosy or syphilis,
insanity or imbecility congenital
or otherwise, that he or she is
likely to give birth to children
like himself or herself wunless
sterilised.”

It is for the purpose of dealing with
such persons in the larger interests
of the health and well being of society,
that this Bill has been introduced.
The procedure also has been laid
down as to how this Bill is to be given
effect to.

Clause 3 deals with the constitution
of a Board:

“Government may, by notifica-
tion in the Official Gazette, consti-
tute a board for each district in-
cluding metropolitan cities with
the district medical officer as the
chairman and four registered
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medical practitioners, of whom
two shall be official and two shall
be non-official.”

It is not as if anybody can be called
and sterilised. Only the Board is
competent to deal with such persons,
who come within the scope of clause
2 (5) of the Bill.

The procedure for sterilisation is
laid down in Clause 4 (1). Any per-
son can give information to that
Board that such and such a person is
ug)ﬁt within the meaning of Clause 2
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Mr. Deputy-Speaker: There is no
point of order, So far as this matter

is concerned, in these times, every-
body shculd know what is happening.

n

Shri S. V. Ramaswamy: Thereupon
the Chairman of that Board will have
to write to any Magistrate of the First
Class having jurisdiction over the
place, asking that summons shall be
issued by that Court to that person in
order to appear before it and that per-
son shall by an order be bound to ap-
pear before the Board, provided that
the date fixed for appearance before
the Board shall not be less than
twenty-one days from the date of such
order. The moment there is a prima
facie case made out that he is one
of the persons coming under one or
other of the categories mentioned in
clause 2(5), then an order shall be
passed that he be bound over to ap-
pear before the Board. Now, the date
on which he is to be bound over shall
not be less than 21 days from the date
of that order and a copy of that order
should be furnished to that person
forthwith free of cost. If on the date
fixed, hu does not appear, power is
now sought to be given to the Chair-
man of the Board to report such fact
to the Superintendent of Police of the
District so that he may secure the pre-
sence of the person before the Board
for examination, After securing the
presence of that person in the manner
described above, the Board is autho-
rised under clause 5 to proceed to the
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examination of the person to find out
whether he is fit or unfit in terms of
clause 2(5). Clause 5 provides that
if the majority of the Board think that
he is unfit, a declaration to that effect
shall be made in writing, but if the
majority hold him not_ unfit he shall
be discharged forthwith. A copy of
such declaration shall be furnished to
the person on the same day free of
cost. Thereafter, it provides that the
Board do proceed with the authorisa-
tion of the sterilisation in the manner
described in clause 2(35), about which
I shall presently expatiate.

Now clause 7 is very important. You
will be pleased to see, Sir, that the
liberty of the individual is not sought
to be tampered with lightly. There are
two stages of appeal provided for.
First of all, when there is an order
made by the First Class Magistrate
to appear before a court, he is given
15 days’ time to appeal against that
order. It is defined in clause 2(2)
as a District Court. So he can appeal
against that order and pending the ap-
peal shall not appear before the
Board. Sub-clause (4) of clause 7
provides that nothing shall prevent the
court from granting a stay pending
disposal of case. So that in the first
place, there is a right of appeal given
to the person who is sought to be
brought under the purview of this Bill
by showing cause against the order
for appearance before the Board and
in doing so, he can also obtain an
order of stay so that the Board may
not proceed straightway with the case.
‘Then there is another stage at which
an appeal is provided. - If after
examination by the Medical Board it
is found that he is unfit, then again
he has got a right of appeal to the
same court and the time for appeal
is fixed as 15 days so that he may ap-
peal and obtain a stay against the
order of the court ordering sterilisa-
tion. So there are definitely two
stages, two brakes on the headlong
use of this Bill in tampering with the
liberty of the individual. When all
these appeals get exhausted, then the
person is dealt with according to the
“provisions of clause 5

Clause 8 also is very important be-
cause this measure may be misused or
abused to subserve the private ends
of persons not favourably disposed to
others. Therefore, it provides that
anyone giving information against any
person that he is unfit without just or
reasonable cause with a view to in-
duce the Board to proceed under this
Act, and if that information is found
to be false or fraudulent or given with
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a view to annoy, intimidate, defame
or disgrace that person, shall be liable
to a fine of five hundred rupees.

Then there is clause 9 which gives
general power to Government to pro-
ceed. My friends might say that this
clause severely interferes with the
liberty of a person and that it is broad
in its apphcatlon to persons. 1 have
set out the aims and objects and I
have also glven in broad oufline the
main provisions of this Bill. But I
would like to explain, lest the House

should be under any misap-
prehension, as to what this
sterilisation is, and to take

this House briefly to some of the as-
pects of anatomy, physiology and
surgery. I need not elaborate upon
this, but with due consideration for
Members of this House I shall indicate
what the methods are. Vasectomy is
a well-known method and I submit to
this House that it is resorted to even
il normal life by normal persons,
healthry persons..

Sardar Hukam Singh (Kapurthaia-
Bhatinda): On a point of order, Sir,
This Bill presupposes and has in it the
constitution of a Board. It necessarily
implies some expenditure. Unless he
has got the permission of the Presi-
dent, it cannot be proceeded with and
the Bill passed. May I know whrether
permission has been obtained?

Shri S. V. Ramaswamy: There is no
expenditure involved at all, because it
is the District Medical Officers who
will be in the Board and they are
already paid servants of the State
Governments, There are other Gov-
ernment officials also appointed and I
submit there is no expenditure involv-
ed. Therefore, the permission of the
President under arfféle 117 is not
necessary.

Mr. Deputy-Speaker: The Mover of
the Bill does not think that there will
be any expenditure involved, because
non-officials may come and do the work
voluntarily and so far as Government
servants are concerned, they can be
asked to work without further re-
muneration. Under those circum-
stances I cannot rule it out on that
ground when the Mover of the Bill

says there is no expenditure involv-
ed and that it can be carried on with-
out any expenditure with doctors
voluntarily serving on this Board and
incurring their own travel expenses,
daily allowances etc.

Sardar Hukam Singh: What about
the official members who will be on
the Board? Their time would be spent.
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Mr. Deputy-Speaker: What they do
in their hospitals they will do else-
where. It is not such a prima facie
objection on which I can rule it out.
(Interruption).

Shri S. V. Ramaswamy: Sir,
vasectomy is, I submit, a very simple
operation. It is submifted to by even
healthy and normal persons for the
sole purpose of limiting their families.
I know of several cases where middle
class people lower and upper—who
feel that after having three or four
children they cannot afford to have
a further addition to the family, if
they have got any sense of maintain-
ing their standard of living and giving
their children the best of education
and of culture, voluntarily submit
themselves to this vasectomy and I
know of a surgeon whose practice is
mainly vasectomy. Therefore, there
is nothing extraordinary in this
vasectomy which means only cutting
the vas or tube through which the
fluid that keeps up the hyman race
going flows. The flow is interrupted
by a minor operation, by a small in-
cision in the scrotum...

Mr. Deputy-Speaker: Should all
these details be given here? An opera-
tion is not being undertaken here, Is
it not enough for the hon. Member,
not being a doctor, to say that it seems
to be a minor operation?

Shri S. V. Ramaswamy: With due
respect to you, Sir, I have studied the
subject.

Mr. Deputy-Speaker: The details of
the operation need not be given here.

Shri S, V. Ramaswamy: I take the
orders of the Chair. There is also
ovariectomy in the case of women,
but that is more serious because it
needs an abdominal operation which
is really a major one.

I support this measure on four
grounds: Firstly, on the ground of
eugenics, secondly, on social and
public health grounds, thirdly, on
moral and religious grounds, and,
fourthly, on economic grounds. The
last will be my weakest argument, but
1 submit that the first one, namely,
eugenics, will be my best.

“'Shri Dhul¢kar: What is the first
ground?
Shri S. V. Ramaswamy: Eugenics,

To Qo Ao AT : ( Marfeax )
AT qTEA |
Shri S. V. Ramaswamy: Eugenics, Silll-;

is nothing new, It was practised
ancient Greece, in Sparta and Athens.
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Shri Dhulekar: Is Sparata still liv-
ing or dead?

Shri S. V. Ramaswamy: Our
ancestors are dead, we alone live, and
we also will pass away.

-Shri Dhulekar: Because they follow-
ed this method they are no more.

Mr. Deputy-Speaker: Hon. Members
are entitled to draw their own con-
clusions, but let the facts be stated—
the hon. Member has facts from the
dawn of history up to the present day.

Shri S, V. Ramaswamy: Sir, I sub-
mit that eugenics is nothing new and
has been practised before. I will
quote a passage from ‘The Life of
Greece’ by Will Durant:

“To train men to an ideal so
unwelcome to the flesh it was
necessary to teach them from
birth the most rigorous discipline.
The first step was ruthlass
eugenics.”

Something we have not heard of,
something revolting to our modern
sense—a father had a right to infanti-
'(I:‘il?e if the child was weak or sickly.

en:

“Not only must every child face
the father’s right to infanticide
but it must also be brought be-
fore a State Council of inspectors;
and any child that appeared de-
fective was thrown from the cliffs
of Mt. Tegetus to die on the jag-
ged rocks below.”

Eugenics has got two aspects: Posi-
tive, with which this Bill is not con-
cerned, and negative, with which this
Bill is concerned, that is the aspect of
avoiding undesirable offspring. That
is the aspect that this Bill deals with,
As regards the positive aspect and
how it was dealt with, I shall rot
read extracts relating to that because
it will be revolting to hear them and
there are lady Members in this House,
I would merely read out a passage
t“l;oirll ‘The Science of Life’ by H. G.

ells:

“In several American States
surgical sterilisation—a very slight
operation, the ligaturing of the
oviduct or the vas deferens—is
performed upon various types of
mental defectives incapable of
self-control. 6,000 such operations
have been performed in California
“alone and it would be difficult to
find fault with the results. That
there is pressing need for such
negative eugenics in the Atlantic
communities due to thre steady eli-
mination of death selection fron.
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human conditions is shown by the
British Board of Education re-
port of the Mental Deficiency
Committee, 1929. This records an
increase of 100 per cent. in the
defectives of Great Britain bef~
ween 1906 and 1927 while the
population as a whoic hus licreas-
ed only 14 per cent. At present
there are close on i00.00 certifi-
able defectives in every million of
the English popuiation...... and
so on.

Later on, towards the end of his

life the great writer, H.G. Wells wrote
thus:

“It seemed to me that to pre-
vent the multiplication of people
below a certain standard and to
encourage the multiplication of
-exceptionally superior people was
the only real and permanent way
of mending the ills of the world. I
think that still.”

There are other passages which I
need not quote but I shall satisfy my-
self by reading, with your permission,
a passage from Bertrand Russell’s
‘Marriage and Morals’:

“Eugenics is of two sorts, posi-
tive and negative. The latter is
more practicable. It has indeed
made great strides in certain
States in America and sterilisa-
tion of the unfit is within the scope
of immediate practical politics in
England. The objections to such
a measure which one naturally
feels are, I believe, not justified.
Feeble-minded women, as cvery-
one knows, are apt _to  have
enormous numbers of illegitimate
chrildren, all as a rule wholly
worthless to the community. These
women would themselves be hap-
pier if they were sterilised since
it is not from any philoprogenitive
impulse that they become
pregnant. The same thing, of
course, applies to feeble-minded
men. There are. it is true, grave
dangers in the system since the
authorities may easily come to
consider any unusual opinion or
any opposition to themselves as
a mark of feebleness. ‘These
dangers, however, are probat;ly
worth incurring since it is quite
clear that the number of idiots,
imbeciles and feeble-minded
could, by such measures, be
enormously diminished.”

Sir, I will not read other passages

but I would submit that the law in °

some other countries is wider in scope.
Of thre 48 States in the TU.S.A., 28

have an enactment dealing with the
sterilisation of the unfit in one form
or another the definition varying from
-State to State. I would only submit
to you what the law is in the State
of Idaho:

“The law of the State of Idaho
allows sterilisation of mental de-
fectives, epileptics, habitual crimi-
nals, moral degenerates and sex
perverts.”

Commenting upon that Bertrand
Russell has argued that thee last two
categories here are very vague and
will be determined differently in dif-
ferent communities. He says:

“The law of Idaho would have
justified the. sterilisation of
Socrates, Plato, Julius Ceasar and
St. Paul.”

To that list I might add, if I were to

believe the contemporary biographies

and thee history of recent times, Adolf

ﬂli:ler—he too would come under that
st.

I may here also refer you to the
Soviet Civil Code. There the law,

. though not so stringent, yet makes

provision for the prevention of mar-
riage between undesirables. May I,
with you permission, read a short pas-
sage {rom Vladimir Spovski’s ‘“Soviet
Civil Law”. Chapter II, Section 6 says:

*“No marriage between persons of
whom one at least in the manner
prescribed by law has been ad-
judged feeble-minded or insane...
shall take place.”

Then in Chapter I, Part IV, there is
the following provision:

“Those who register a marriage
shall produce with a declaration
their identification papers and
sign a statement that none of the
legal impediments to marriage
specified in Part I Chapter I of the
present Code exist and that they
are mutually informed as to the
state of healtlr of one another, in
particular with regard to venereal
and mental disease and T.B.”

There are similar laws in Denmark
and Sweden. I do not wish fo tire the
House by bringing all those laws to its
notice. Suffice it to say that the mea~
sure I have submitted to the House is
not extraordinarv because in other
parts of the world similar laws are
in force.

I support this Bill on social and

.hrealth grounds as well, I am sorry 1

have no exact statistics in respect of
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cases of syphilitics, mentally defi-
cients, lunatics and unsound persons.
Only about lepers I could get inforpa-
tion. The information is dispersed
over the reports of many States. But
I presuine {he number is very large in
the case of these syphilitics, mentally
defectives and idiots congenital or
otherwise. With regard to leprosy, I
find from the report of the Govern-
ment of India in 1947 (which does not
give figures for Orissa) that the num-
ber of lepers was 240 thousand.
‘This is somewhat interesting and shows

the way in which the Government of.

India have sought to deal with this
problem. When the numbers are so
magnitudinous, we find that in the
Budget (Demand No. 52) a provision
of Rs. three lakhs only has been made
for subsidising schemes in connection
with blindness, leprosy, tuberculosis
etc. This amount, I may point out, is
equal to the amount spent on the
rythmic method which I submit is
neither rythmic nor contains any
method. It is like the Grand Trunk
Express, which is neither grand nor
an express and only the trunk is
there, If this sum of Rs. three lakhs
is distributed. it will come to Re. one
per leper or even less. Statistics are
not available about syphilis, but judg-
ing from the position in America and
the West, one finds that it is a scourge
and eats into the vitals pf the nation.
It requires to be tackled properly.

I shall come to the moral and re-
ligious side later. I shall ‘{ry and
anticipate the arguments of the hon.
friends on the other side.

An Hon. Member: On your side also.

, . Shri S. V. Ramaswamy: On all sides,
let us say. My hon, friends will first
of all raise an objection that it is a
serious invasion of personal liberty.
My hon. friend of the Ram Rajya
Parishad put forward this argument
while opposing the very introduction
of this Bill. Fortunate.y, while our
Constitution provides for various
fundamental rights it dces not provid-
ed a right to parentage. It'is not neces-
sary that everyone should marry and
get children. There is a loophole and
I believe it was left designedly and not
by accident so that we may have a
provision like the present Bill, If
anyone puts forward the plea that this
is an invasion of personal liberty, my
reply would be this. Let us look at
the existing laws. You cannot forget
that under State law you are submit-
ting to an invasion of your personal
rights in one forms or another. When
a child is born, within four or five
months it surrenders its personal
rights to the State. I am referring to
the vaccination laws. No parent can
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say that he will not get his child vac-
cinated because it is an invasion of
personal rights. If a parent says like
that, he shall be punished and willy
nilly the child will be vgccm@ted.
Similarly, if there is an epidemic or
smallpox, the State has a right to in-
vade your personal rights and inject
a vaccine into you, If information is
given to the municipal authorities that
a person is suffering from an epi-
demic, then that person will be bodily
removed in an ambulanée van and
kept in an isolation ward. It is not
open to him to say, “This is my hcme.
You cannot remove me.” When you
are in an isolation ward, Sir, you can-
not say...

Mr. Deputy-Speaker: Why should I
be the target of attack? He may put
it in the third person.

Shri S. V. Ramaswamy: I stand cor-
rected.

An Hon. Member: There are other
Bills also.

Shri S. V. Ramaswamy: The next
one is also mine. Now, Sir, it would
not be open to an infected person
while in the infectious ward to say
that he will get back home. There
will be some sort of “preventive de-
tention”, not under the Preventive De-
tention Act but under the municipal
laws, and my hon. friend Mr, Gopalan
cannot say that the charge is defective.
If the person is really infected, he will
be detained. Therefore my humble
submission is this, that there are al-
ready laws which invade the right of
a person, and in providing for a mea-
sure like this where the State takes
a right to interfere with your person
in order that you may not transmit a
diseased person or a mentally defective
person and burden the State, there is
nothing new or extraordinary.

There may be the other objection,
namely that a power like this might
be abused. True, it has been abused
before. We had the extraordinary
case of the race superiority theory of
Rosenberg who supplied it to Adolf
Hitler, and under this measure of
sterilisation so many innocent persons,
Jews, were sterilised for political pur-
poses. That is not the purpose here.
It may be that South Africa may
think of come ather measure than
racial segregation and might even
think of sterilisation. We are not
thinking of such things. We want to
have a measure iike this only for the
better improverment of society and
social conditions. so that the number
of defectives. syphilitics, lepers. insane
and imbecile who are a burden upon
the society and the State may .be, if
not totally avoided. at least lessened.
That is the humble object of this Bill.
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Dr. N. B, Khare: Throw all these
persons in the Arabian Sea.

Mr. Deputy-Speaker: That is another
form!

Shri V. P, Nayar (Chirayinkil): Does
the hon. Member consider leprosy and
insanity to be congenital diseases?

Shri S. V. Ramaswamy: There is a
dispute with regard to leprosy whether
it is hereditary or not. But with
regard to syphilis I can quote from
authorities that it is hereditary, and
it is a very dangerous hereditary
disease.

Shri V. P, Nayar: 1 did not say
syphilis. I said insanity.

Shri S. V. Ramaswamy: Yes, Sir, I
am able to cite authorities to show that
insanity and feeble-mindedness is here-
ditary and can be transmitted from
generation to generation, (Some_Hon.
Members No, no) I shall reply to
these things at the appropriate time.

Mr. Deputy-Speaker: Let the hon.
Member finish.

Shri Jwala Prashad (Ajmer North):
On a point of information. May
know whether bald-headedness is con-
sidered to be one of the undesirable
diseases or not?

Mr. Deputy-Speaker: Order, order.

Shri S. V. Ramaswamy: Sir, the hon.
Member who has made an attack on
baldness might bring an amendment to
my Bill. Now, it is also urged that a
Bill like this...

Mr. Depaty-Speaker: I would urge
this upon hon. Members. Somehow,
unfortunately, a tendency is visible of
referring to the personal defects of hon.
Members. One day T heard something
about deafness. Now it is baldness.
There is nc end to these. We have
met here for a solemn purpose. There
is no meaning in hon. Members attack-
ing one another and referring to those
defects and other things. I would urge
upon hon. Members to keep this in
mind and never refer to any personal
defects either of the head or of the
heart or the physical condition of any
hon. Member here. All of us are in the
best of health and the best of appear-
ance. Let us proceed in that spirit.

11 aM.

Shri Nand Lal Sharma (Sikar): With
due respett to the Chair, I want to
know whether this Bill itself is a
solemn Bill.

Mr. Deputy-Speaker: It can be
understood. The hon. Member has
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read Manu .and Yagnyavalkya also.
if the other hon. Member is not able
to quote from these, the hon. Member
will have that opportunity. This is a
solemn Bill.

Shri S. V. Ramaswamy: Sir, I shall
just quote the words of one of the
eminent writers' in England, and with
that I shall conclude so that other
Members may have an opportunity of

speaking on this Bill. James G.
Needham writing “About Ourselves”
says:

“Althongh this.operation is done
for social betterment, safeguarded
by many restrictions and sanction-
ed by law, many deem it an in-
human practice. It lacks the sup-
port of iradition But surely the
unlimited breeding from defective
stock should not be allowed to go
on crowding the earth beyond en-
durance and filling the land with
stagnation and misery.”

It is in that spirit that I have mov-
ed this Bill for the kind consideration
fo this House.

Mr. Deputy-Speaker: Motion moved.

“That the Bill to prevent proc-
reation of human beings of undesir-
able physical and mental condi-
tions by certain types of people,
be taken into consideration.”

There is an amendment to this
motion by Shri M. D. Ramaswamy.
The hon. Member may move his
amendment first and then address his
arguments.

Shri M. D. Ramaswamy (Aruppuk-
kottai): I beg to move:

“That the Bill be circulated for
the purpose oi eliciting opinion
thereon.”

Mr. Deputy-Speaker: By what date?
The date ought to be given.

Shri M. D. Ramaswamy:
31st October, 1952.”

“...by the

Sir. the Mover of the Bill has given
his reasons for bringing forward this
Bill. In the Statement of Objects and
Reasons to the Bill he says:

“It is a social tragedy to allow
lepers, syphilitics, the insane, the
congenital idiots and the like to
bring forth children. Their own
lives are miserable. They should
not be allowed, in the better and
larger interests of society, to multi-
ply themselves. A positive action
to prevent misery and to improve
the gemeral health of the nation
is called for. A perceptible increase
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in these types of people, calls for a
legal provision to control and
avoid it. The Bill is intended to
serve this purpose.”

The educated people and people with
progressive views are likely to agree
that this Bill is necessary in the inter-
ests of the nation. But such people
form a microscopic minority of the
public at large. Even when social re-
formers and people who are interested
in seeing that the population did not
increase in such proportions day by
day advocated sterilisation or birth-
control measures, there was an up-
surge and an upheaval of opinion
against such measures. So it is neces-
sary that the opinion of the people,
who are likely to object to this Bill on
the ground of religion or sentiment,
should be sought, Unless in response
to the sense of this House my hon.
friend, the Mover of this Bill is going
to withdraw the Bill, the least that we
can do is to allow it to be circulated
for public opinion,

Mr. Deputy-Speaker: Amendment
moved: :

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October, 1952.”

=t I : A ALART AEIEA,
Mo R fmrawmfFrdgdsw s

Shri S. V. Ramaswamy: May I re-
quest the hon. Member to speak in
English?

g & F e A ¥ swam
FRFgmEF NI d AT aE
AT WA TN 3 TH AIST | AT
q WA dT 9 (objocts
and reasons ) ¥ W aw fowt
g 5 ¥ fo¥ & ww ¥ FE
Tgwt § f5 @ W facge fag
e ...

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly address the Chair.

st gowy : § AT WA g )
# o & grg W By ¥ ag wAw
T € 5 N 7o fF 9@ & g )
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T OF G
“It is a social tragedy to allow
lepers, syphilitics, the insane, the
congenital idiots and the like to
bring forth children. Their own
lives are miserable. They should
not be allowed, in the better and
larger interests of society, to
multiply themselves.”
Mark the word “themselves”
‘éadess ( themselves ) v o
7 g g 5. afs w1 oo was
A I F A qErS T AT &,
s s fafefefes ( syphilitic )
AT P A I FT A F=47 GaT v
§ =& fafefefes gwr & s i
ag dwX ( leper ) & @ Sw
F T SICEATE I H AT F
g0 e faw ¥ ag FEA 9w g
fF st w1 991Fw arz@ (modern
medical science ) & s T
SEA A § IW A @ AW
w1 facgws feo@ ( disprove )
Ffar o ag wwd fFa
a2 gwar g feafs A gm
SHIT FT aEEer @ fF g ¥ o
F A gER FY I AW, I9 a1 TG
I g gEdr g, ofew @y w=rfy
fag & wFT W1 wHar § Afewe
g & g7 fF fofefsfes sy
1 =1 W fafefefes @90 3g
0 T § fF agd @i 37 g 9
g I FE 9w 5 9w Y ogEd ar
e ar w7 & Wy fafs-
fofer a1 Fowmar g e @R FT
fvia F<T AT A aga R AF &
R 1 F QY ag wweaT E fR AR fw
T aTgT F1 aga NF 7 AT N W
& | 519 37 ¥ IR A § o WAy A Ay
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(=t go3]

T8 o Y S A 7y = o anfie fer
a1 f5f R TR g &Y fy=r
WIEA N w e & A
TgE ;% Gaaw  ( right of
abortion) ¥ ¥ ¥ =if@ sk
Nmagsr afF g dar i
oo gow & amA ST ARy 9
g 99 fa@ F1 78 5@ 77 TR I
T F gE wifs wr af F wor
T AR A i aE s @
A Fo o T Qe
FqY a9 W

qge a1 39 faw ¥ @vrw § §
9 ¥ ag frag s g § 5
IR TEE F A wE q9r e
(data ) "iwrg ¥ f5
S A I A FE & 6, Al
dwdey (multiply themselves)
ag fag &Y &Y 1 ag oY fag am T8
g FhimIw oF 779 o=
I fF JuT FT IIH ST AT & |
AT I AT F IH A F TF 9gT a3
ARHT FT dg@ AT @A E N H
am e Y ag Fgm o gw am &
FIX qg AGTAT T FTI@ R fqa |/
fFagemm i 3 o8 s e 5 &
W I F AR F fad A T g
ff SUC AT FTHT WIS I1TWY
@ OFH IR FIE TEET ST F
A A3 AL FFFATE FNF AGRAT
AT QY AL A ST BT ST SET
a0 UEr o fAaed s 9% fF
g T TN AR FATHST FY
AT FT @A T AR T TF 99 &
FAH TG ATT T ATATAN | S FY J@AY
gra g8 9 feet 9 fou & qwwan
C 5 SRl A zm R AR fea e
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TS SN 59 99 F I § 5 wgren
ft W A T SW W ™
BIT 4T T ST T g FAT FHY &g
A el mar F@ 9 )

gl 9F ¥ AT § T @ IF
qraar YaFard 5 29w ¥ S
oS IfFT T aw AT e
¥ g e & o o fegem &
FuTH 93 WY § TW H FC TF A
FT o AR & | T 919 S & | Sy
I AR F FEOT gER § 1 F UF W Ay
T F e da sl § e &
el g & W g afew § g
flam s e g i g9 smas
dY ag Tat q Y g § S & gwemar
gfrsws grusrmm § Fge
fil § W@ a9 § W@ @W
F1 fE Tgar ST § | g WTa-
FAA WA GG ¥ A 9T qgd IR
fear T & A EM ¥ gt F1 fazwor
T F ag Fgr T a1 fF afe gy
w3} AmifEl ¥ == agar § v
Ig F ofx sw @wr = | S
TH a1 F Fed fF NS ¥ ofax F139
7g frebrer T fF oF AT gE} v
AT g AA A@H | F A ¥ e
FeT fF W g as ar ¥ 4t svar
o g2 a% 78 To1 9 5 oF A=
A T FAT AT oA 7 @ | S F
qg TET qgT A A FgAOr A §
& gl 9% FAHM gew g §
IR geF F I TN JAW AR @H
FI G S T G E T FT @1 gAY
drfat Y der w3 1 fewa g
ST S, ST ag gwEd &Y g R
FEH! F I S EeS @ E I Grest
& e ( keeper ) aga T@ R
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§ ok a8 s AU A, AU IR
T ST AT AT FIT TAAT EF=edl
¥ @ awy o e & R
A T W F T g
ST FT AV STedY T § | I fRy 7
T 5 qf F Fv I T ar e
3 g1 5 qF Ay qra et A . ..

Mr. Deputy-Speaker: Is it the con-
tention of the hon. Member that there
were no hereditary diseases, congenital
diseases at all?

Y gow @ AR 7 7 7g fadew
Fagm g T o &4
AT e F gEE GG g 6K g
&2 TF JET 1 GRS 99 & 99,
AT g 5 ooy few WA
gFar & 7 o e i arer
qEY SIHT 437 FUIT A1 9§ I&Y THTT
T 4ET FUT ST TG § | qg & ahaT
g @ F a® W} aar
g1 3 ff sergsw (blindness)
31 IO oW A 7 FeN Y& fFAr g
fF sow @@ ¥ 90 9@ § T
I B A | T BN 4 FEd & |
¥ Fg TG g fF 90 /@ F qOR
FT g T ¥ T AT A Fg IFAT
g 9 F A WE IH AW AR
Ryfag amIfsNsmfae A
¥ 3@ & AL AW g% |

qF Q¥ g § I GO A
§ o facgs me gawfsal § 99 gu
2o-0 I ¢R-9R AV T AR HHA
# T@ T &, IT IW AT AR AT dw
i fr T Tga w8 g=x AR e
A g & AR F T o & 9T qg ol
Fagfr ©aw fgm @R afgmm
AT T O TR | W

LNEEN

AT Ig @ F A e
145 PSD
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T § 99 &1 fay F¢ awe @4
g1 3R T FH 98 IREEE ™| AT
g W 5 ag a3 gfewm smafaat
% QO T=9 437 {19 & A7 (F IS
aret & afgrm ek femr @
TV da7 g & | 99 UEY gea |,
ANTg FY Fg T AFAT & fF AT
W OFTI |

@A qIT ST K T F AT I
FTAT G E TR AGE 6 20 e ¥
FIA 9 TAS & TAA @ I g at
TS TgF ST & | F QY qg qHAAT § 6
T a9 § I=9 99 § TF 9O
a9 arE & fF I F gra A
o srEear # o @i g g
il MR ow i Y oF gk fawr )
Y, IR IFA AT gHERET AT
Fifecy e F IR § Fr AT IT
¥ womEr agg @ wofaar & A9
AT I [WHT I R I*A R
ol # ghan w@aer oy St A
foar, w3 T A T ¥ T
gorg 7 | R0 dw F sw o
SEUIIC GO R I i
fF g 5 d T@@r o
WIS a9 ¥ fret O A Ay 76 add
f srm ow A g wWfa wer & 0
gifm wr¥w I Feae
(Indian Penal Code) ==mr
o AR fw A T F 9w ¥ aErR
w1 7 fFar @ 9@ &1 wwr & T,
ofal & R § F qEr W wro
araeR @yf, e, SR SEER
AqET AE AT S S ST AT AT
(Law of adoption) zo% faum
# 4 agfemm emx (lawyer)
Fga ugn, T AT A F
e & o & 7 1 fv aqw
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[ ]

T {1 T FE A AG o
T s 5 feam 9 Fe Toar
Bl i fF ae e q qf §
HHE S99 A0 R §, 99 Ay
areafFar o W fer € 1 feg
A A 9 &< WERAT oW o
T IR A FEEd FT Y@ AT
TR A7 AGRAT JOHIIE A WA
fora #x @7 ST W FT A WTA-
aifedt F AN AHC A & fod
<@ fear | #ar #i 5w o wer <
f& gy a0 snfq @ar F et
9T qOH FT A FI, TH TR
A I T W F AR AR AT
Sufera frar @ifs g g TS
TH FT FFOT F FT HA X
TW AT HT I8 A FT AW § S ag
g O T AR TE aofm
T AT GAT A TEA § | AT 3G
fr g 3w F 3@ @ W) AfoFw IR
fear & 5 gfow fawr foem #
@R gra e 6 s, Saem &
FuTS FA I&AT E, AR @ afuw
IS F AT AIGE IR F FEA
§iY frer § 1 afe ogor faw A G
FET AT HH A Avew w1 A
fawar, a1 =i, § v ¥ fdaw
Tgfs am w|lw =& aw
&Y AT gaT, 1 9 FT T AW gaAT
gaT T T frsw [|WHE R
E T TSF AW, I AW WAoot
Frdw feraia) aga ¥ Swww (pre-
sents) 3 IAW IEIE X FT TEH
e afg F T A 99 F faeg
& T FAT A g a9 I F
g g 9t fF 9§ oft Y T
Ffod g> 9w &1 9w g
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AR T ST F FRU 99 T9R T Hg
TR g I | e g o
St A & 99 & I OF AgeT FY
IR A ST Wlges | W #Y Iy
% T UT AEH IW A |
FiEm ¥ IAA @A g AR R A
7% ST @ § fF ) 9w A aey
fFlt et o T AT gerd
A ag W® @M AW fear aEe
>feT e s 9y fao a@ @ 9w
AT A W SE A g9y gy WK 5
TR I fao w1 wFag & W '
& I, 3w I TFR AN FEw
( corruption) ¥ faw gaR WA
TEE H IT AR I9 7 Iy faumw &
fF ot ot foam T g TSN
AT g, ITH A HCAA H
Fr A g AR W avg e
FAT @ TE g TR |

Mr. Deputy-Speake

Are we not
straying away?

Dr. N. B, Khare: It is not relevant
to this Bill.

g TwAaw fag (g aEr
qfmw) : SaERw faar g
Mr. Deputy-Speaker Udaharan must
be relevant.

Y q8%T : F T TAT AT §
s 7@ fo a1 gwfw fas
TEAT g, ¥ W A e
fow 7 www § | T @ Iwm
7g UF wAfas A0 § AR ag i,
Q9 Rl & AT 7E qAAT | A
oA St gy 97 fF Fo
T a7 § 7 v, K TR ¥
98T 9™ @ AW 2w fF g Wy
% A & & A www F Gor gen &
a7 @1 T & fr R wwT mias
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qri qreT Wt frzag v g, e dEr
W Fm g fFag e Sy e
qi = T 9747 § € feaw T8 AT g
3T @ ¥ A 73 AT T e
gFy & wiw oW feaw =W E
R e fraa @ AW E, T &
g Fg 999 2 5wk =w feam
fraa &9 & | foggeErd it =@
F @ o AAfEE AW O ar
e w7 Amgar § R o R
FE 3T I F @IEAIA A6 &
a9 (sterilization of the brain)
# fou ;1% 9w (injection)
fFe @@ sgg Ao @Y Fw &
g WN R Iy I (inject)
FLH I F 99 7 wolgy +
mfs smedr  Fxe  ( corrupt )
A g% A ag g a & ik @
qe Fagk ¢ | W fed g
W wfem A E 5 A Qan g
FITA g9Fw (Anti corruption
injection ) fFer W@, | W
¥ g a<r gfawr ni 1 SfFT s F
IH I T W fao @RTE AR I H
S oF @ aET § WK TF A9
(Chairman) <r&T &, 3§ &%
F T RN ? ag Afewe s
a% @ (medical officer of
health ) &% s w7 & 9%
T #fses afeed  ( medical
officers) g, s & F i
R T g Sfew AR W
a5 F I #) femon g fF ag dfews
#T ACAE F ST R AT I F A
I F v @ A Jv g el
¥ F7 afefhde &= (pension),

#a  ( leave ) ar AT
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(superannuation) F1 w7
¥ MTIRAFAE I AT HH I
H o &Y Seeewr § 5 s &%
g ¥ @ @ 9 IR et
&9 ( provincial heads )
9 fod 35 14 fF O F gWd o= ag
AWeT A s 5 oSW &1 g
Tfs iy, arddmrdfrag
FFET wifew § omT €, FOF ¥ O
I FX AT F AfeFedT A W
TATFT J[WE SHFaE a8 F
qEe 98 W EMT & @Y S ar A
F AT IR TGAT B A E IS I HY
fores STt § SR A8 T ETT T I AT
#fesw i@ (medical report )
¥ 39X (paper) T & W T I
AT I@ET FT |AT §, A TAE
A |t ag TAX F Ao F0(0.K.)
FIAWE AR AL ITH ga fAeT 3¢
¥ g7 a1 § TAEIET Wew AR
AT FTEA FE BT AL AT AN & N
ug A T § | I A, S, e
ofed 5 i avem § oF $1f53
qiT @M@ ® T (property) &,
N A NE T FEF R
a7 ATE WA B W ¥ R mg
TR X IR am wsw v §,
Faar @ F1  fafefom ar #:€ ax
M AW SR ST T AT A
TR Y I 3@ AT Hicfpde foear
M, AT W AE AT T I FoAT
FIF AT SIET, I I HT ATE Q6-2¢
g FT g0, a9 9§ SRA qfefrde
% F G qu FT [T AR Yo-% o
T IR A T W oA AR W
wi§ ®7 wolgy  (sterilise) F@
T FE R WM TW A AT WA
fF SRR a3 WIE ¥ EMEE § S0
AT BT AT 3 qE T A F



1898 - Sterilisatirf o

[ d%1]

fear SmT W) s feAt & amg S
frwfao & ogr ™1 & T T
fexaz ( declare ) fFar st
§ WA F s F g R fp
ag I A I fersuw F 21 ol
TF At ag g fF e #E e @,
ar faer afiedz 9w B femme s F
sragaaT ( observation ) ¥
fou o g S F  fEd #
wwate g fFw @ TR
AR AT N A IS A AFH § &
FF A R Tg TS R F AT
dYeqr &Y &, A 98 S F AR
& e S sk @ s
W AR weH ¥ fer S e
VI E T F foF @@l TF &0
W &, T 7 swe F G wE
qgar g f& AR faw & qu @ 9=
Jag JEX g fF uge @Y 9| &
T W TR { giefpe & & fF
IY T FSEF  (congenital)
ey § Sk g Afefrde @19
¥ 98 IT 9T FT AT FT F0 5 ag
e g, T 9T 9 I0TS F e
TR A A AR F AGEH &) I
qAE [ WTE BR WIE FY TR FT
W A T AT T

% z@ fod o FT WEA §
frzg v & &1 faea &, 9§ @1 g9=man
7 5 fooa amnfos fas g, dsmaat
oY et & FgaT g o afg g W
q¥ FY FAT FAT ARY & AV AT A I
fomm #Y, @R Al o famw
F 1 gegaw G9gs (House of
the People ) ¥ @1 aga ot
FFAFTAE I TR ARGE A ST
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aifgd | R @F ¥ S Tifed 6«
W TR I I oW g e

T g eRyT 7 faw T 9,

W A% o fae e oSEd o

T Fg FX F GAID FQ@T E |

Mr. Deputy-Speaker: The hon. Mi-
nister.

Shri M. Khuda Baksh (Murshidabad)
rose—

Mr. Deputy-Speaker: I have not
called upon the hon. Member to speak.
I have called upon the hon. Minister.
At this stage tho hon. Minister inter-
venes, so that the House may know
Government’s attitude, lest once again
later on there should be withdrawal of
this Bill and more time spent, thus
blocking the other Bills.

The Minister of Health (Rajkumari
Amrit Kaur): Sir, I am very glad that
you have given me just a few moments
which I shall take to explain the atti-
tude of Government in this matter.

While I am extremely anxious, just
as anxious as the hon. Mover of the
Bill is, to eliminate the diseases that he
has mentioned such as leprosy, syphi-
lis, insanity and imbecility from the
country, I wish to submit with all the
emphasis at my command that this is
not the way to achieve the end in view.
No Government in the world has any
Act on its Statute Book as far as lepro-
sy and syphilis are concerned. Syphi-
lis, I may say, today by modern me-
thods is absolutely curable. And then
while one child of a syphilitic may be
syphilitic, there is no eviduvace to say
that every child born of a syphilitic
is going to be a syphilitic. In the
matter of leprosy, medical opinion in
the world is that it is not a hereditary
disease. Leprosy has been eliminated
from many couniries, and if I have the
means at my disposal hero, i.e., the
financial means, I guarantee to elimi-
nate leprosy from this country also
within a given period simply by isola-
ting and segregating the cases of lepro-
sy and their children. So, in regard
to these two diseases, the question of
sterilisation should not apply.

In regard to insanity, in clause 2 (5),
“unfit” has been defined as “any per-
son, male or female, who suffers from
such a type of leprosy or syphilis, in-
sanity or imbecility, congenital or
otherwise, that he or she is likely to
give birth to children like himself or
herself unless sterilised.” We have not
yet reached the stage that we can say
what type of imbecility or even insanit)f
is heroditary. Eugenics is a very great
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__science, but it has not made all that
progress which can enable any doctor to
say that because a man today has lost
his powers of reasoning. if he has a
child, that child is necessarily going
to be a lunatic. Therefore, I do not
think that in view of all the medical
evidence that is available to us, a Bill
of this nature is necessary. Sterlxsajaon
of any man or woman is a very serious
matter. No Government should at any
time think of resorting to compulsion
in this matter, unless one is absolutely
certain of adverse results. Further the
Boards that have been suggested by the
hon. Mover might even consist of those
who are not experienced. Their deci-
sions will not be conclusive. Then they
go to a court where it will certainly not
be wholly a legal matter. Experts will
be required. Government administra-
tive machinery will not be available for
this, and 1 am not prepared to concede
his viewpoint that it will not be expen-
sive in regard to the consequential re-
sults if this Bill were made into law.
Therefore, I want to oppose this Bill
and reiterate that there are other ways
and means of seeking the object which
the hon. Mover would like to bring into
being. As I said, I too would like to

, eliminate so many things from this
country, but the financial point of view
apart from the practical point of view
as also from the scientific point of
view, the Bill is wholly unacceptable
and I would ask the Mover of the Bill
to withdraw it.

Mr. Deputy-Speaker: What is the
attitude of the hon. Mover?

Shri S. V. Ramaswamy: There is an
amendment that the Bill be circulated
for eliciting public opinion.

Mr. Deputy-Speaker: If the Bill is
withdrawn, the amendment will dis-
appear.

Shri S. V. Ramaswamy: If the amend-
ment is accepted by the House, the Bill
can be circulated for eliciting public
opinion, and if the opinion is adverse,
we may withdraw it at a later stage.
Let us know at least what is the opi-
nion of the people.

Mr. Deputy-Speaker: I am not in a
position to advise any hon, Member.
The hon. Minister has spoken, and I
leave it to the hon. Member.

Shri 8. V. Ramaswamy: My only
submission is this: Let the Bill be
circulated to ascertain public opinion.
If the opinion of the people is adverse...
(Hon, Members: No, no.)

Mr. Deputy-Speaker: I will put the
motion to the House immediately
gince the hon. Member is not willing to
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withdraw—first the motion for circula-
tion, and then the motion for consi-
deration.

The question is:
“That the Bill be circulated for

the purpose of eliciting opinion
thereon by the 31st October, 1952”
The motion was negatived.
_ Mr. Deputy-Speaker: The question
is:
“That the Bill to prevent pro-
creation of human beings of un-
desirable physical and mental con-

ditions by certain types of people,
be taken into consideration”

The motion was negatived.

CONTROL ~ OF EXPORT _ AND~
STANDARDISATION OF HANDLOOM
CLOTH BILL

‘Mr. Deputy-Speaker: Now, the House
will proceed to take up the next Bill
Mr. Ramaswamy. There seems to be
a difficulty with respect to this Bill.

Shri S. V. Ramaswamy (Salem): I
thought of it, Sir. v ( ™)

Sardar Hukam Singh (Kapurthala-
Bhatinda): Sir, clause 8 of the Bill re-
garding finances of the Board, should.
be clarified first.

Shri S. V. Ramaswamy: I had a
suspicion that objection might be
raised on the ground of financial im-
plication, under article 117 of the Con-
stitution. I refer you, Sir, to clauses.
21, 22 and 23. Provision is made there
for collecting stamping fees, and the
Board can function with the aid of
those funds. It is not necessary that
any money should be spent from the
Consolidated Fund of India.

Mr. Deputy-Speaker: But the hon.
Member has ignored that not only
expenditure from the Consolidated
Fund, but any proposal for taxation in
any form or shape must also receive
the President’s consent, or the per-
mission of the President. Unless the
hon. Member is prepared to say that
clause 8 is not necessary for the Bill
at all, the hon. Member will take time
to consider this, and if necessary, apply
to the President to give sanction. He
can always apply. Therefore, I think
the Bill will stand over. It is not
that the House is allowing it to stamd
over. We will pass over to something
else. It is not moved.





